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Shri Abmad Hossain Mondal for remain-
ing absent from all meetings of the House
during the 96th Session of the Rajya
Sabha ?

(No hon. Member dissented.)

MR. CHAIRMAN :
main absent is granted.

Permission to re-

I have also to inform Members that a
letter dated the 8th May, 1976 has
been received from Shri Bhairon Singh
Shekhawat to the effect that leave of
absence from attending the 96th Session
of the House be granted to him on ac-
count of his detention.

Is it the pleasure of the House that per-
mission be granted to Shri Bhairon Singh
Shekhawat for remoining absent from all
meetings of the House during the 96th Ses-
sion of the Rajva Sabha?

(No hon. Member dissented.)

MR. CHAIRMAN : Permission to remain
_absent is granted.

RESOLUTION RE. DELETION OF
“‘RIGHT TO PROPERTY” FROM, AND
INCLUSION OF “RIGHT TO EMPLOY-
MENT” IN THE CONSTITUTION TO
REGULATE ECONOMIC POLICIES IN
ORDER TO REMOVE SOCIAL AND
ECONOMIC INEQUALITIES AND
CREATE MAXIMUM EMPLOYMENT
OPPORTUNITIES IN THE COUNTRY
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FETT § IT UTEA Y, ¢ fAw9T A 4 TER

i
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FEW 79 F Wy T I A0 AF AW F
PR @ 9% & 39 A qES gEe
#r fgre Q=T FEET RO

T v o ¥ g w7 9, G % g9y §
FE @ AT | gW Afuwaw {7 @7 9g 7L qg
faege wEr aT9 &—1 10 TF FT 6wy g1 ar
15 THT 71 TZ gH ogy Fifas s 9%
FTHAT AMET | TH ATI-AM W YW AT §
& atemda e, o s e ar ogd
FHT T AR AAT AT G qT FAT EN
IAF TH o3 TGN % 597 § T {1+ /Y
ENMY, 94 § F9 FHIT 9T FEATT TEY AT AT
A9 ¥ wH FH QAT TGN M | HAERS AW
1 AT FgAS oW o| Ady et &0 @
1 ITH] FowY foqad IS g2t & | 70 9%
TF grar A1 &1 AraT THA T F GH T IS §
WA & 39 g9 o TaT 7 g FHAT &Y | AE |
ZUTET Hify & gaT g =TT S | A FY
off g% wF [AG AT €uT g SR BT S
IHFT Tgd T AN Wgad qr avfra F1 €Y
&Y | gt gAw Tedee difaw 93 o 7 § g
g8 wmwee @Afem g ff @@ & W
20 1 G9T 9% £ T g NTET H @A a1 @R
AT AL USOIRT F0 Glagre o | W gH
TR AT FW AT TET KT S[@T FT AT |

gdy arg <1 § F3A0 e g g a8 ¥ A%
forrd & 5o sfaar @ &1 o ¥ S g
& 9@ o7 wfgery WA A a9 a7 a9 Ty T
% Ffra oo A€ 9 | 7 gued T AW oy
FAF F¥E T F1% F120 §Ir & qT L+ gEAAA
q¥ sfaaed g0 & HTO & 7E7 0T O | THE
a8 g e #F JTe A g S AR swwrd §
&)

AT HTEUFAT 3@ ara #0 g BF o &
Al F1 vy s @ g ¥ g
T AT IqE VST & HlaH F1 S{LT 09 |
gAY & A off A ¥GT 6 T A as-
T AT Y HEIUFE AFATH @A (T
Fw A wgdl ¥ g a-ag wwAl ¥ @ ar
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fox w=r I F W wEr foemr | wafEg
AT FE, a3 & T 5w @ ot e v
F @ F O a GHA aS A
& S Sl F G S 9% 9w ¥ feg
FA-HAT A A AEAEHAT § 6 A ¥ MG
F WAL HIFA-AAT A B HAE@EAT § | T
¥ g 9393 AW e a8 ¥ AT Al
% g & 9 fog oY @ wdees fpew fpar s
a1y fr 9% dm awd ¥ Pre § @A dnn
HIT ATHT T GBI Ht 37 g | & ag e
&7 § g7 ATgaT g £ 39 I F Aea< 9 9% g9
T TR & H1T F1S FOW 4@ T qF qF Frfee
&7 & fawwar g2 @l 1 gy &1 safay &
g fade #r g g fr gardr ot A
'iwwwartmmwﬁwqﬁﬂﬁwgmﬁﬁ
TET § AT IEHT F1 q@AT T A€ § |
AT EREHIT AT TTF T TFHT AT T g7
Frfem | gl ATt 5@ A # ¢ af-
v & Tl & wrfaeTe A1 gerT S HiT -
T & wfar ® sed ww o St s
WR] F WA 7 A gwd F1 faErd xeqa
T g ,

The question was proposed.

MR. DEPUTY CHAIRMAN:
House stands adjourned till 2.45 p.M.

The

The House then adjourned for
lunch at twelve minutes past one
of the clock.

\

The House reassembled after lunch at
forty-six minutes past two of the clock,
The Vice-Chairman (Shri Lokanath Misra)
in the Chair.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA): Shri Bhupesh Gupta,

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, Sir, I am very glad
that the hon. Member, Shri Nathi Singh,
has taken the trouble of moving a Reso-

|
i
i
1
s
|
\

|
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lution of this kind. We are entirely in
'agreement with the intentions as well as
the contents of the Resolution. Unfortu-
nately, however, the party to which he
belongs is not taking the necessary steps
to see that such a Resolution is implement-
ed, although there are declarations which
should justify the implementation of a
Resolution of this kind. Sir, we are in the
tenth month of the emergency and it was
expected that the emergency would be
utilised in order to weaken the socio-eco-
nomic base of the rightist and the reac-
tionary forces. In fact, Prime Minister
Indira Gandhi herself assured the House
and also the nation that following the
Twenty-Point Programme, more program-
mes would come, Today it is time to review
what has happened to the Twenty-Point
Programme and how exactly it is being im-
plemented by those who are supposed to
take greater initiative than the others for
the implementation of the Twerity-Point
Programme. Now, Sir, we have some
experience having gone round the villages
in different parts of the country. " Perhaps
you are aware that the guided Samachar,
that is to say, the present news agency
guided by some visible and invisible peo-
ple, cannot give publicity to what is peing
done by people belonging to Opposition or
even to the Congress Party wunless this
has the approval of some people some-
where. We find that the land reforms are
not being implemented and that in many
places the declarations that are made about
the implementation are not true and cor-
rect and are not borne out by actual
facts. For example, in West Bengal we
find that the minimum wage for the agri-
cultural labour which is fixed at a high
rate of Rs. 8/- per day, has not at all been
implemented anywhere in the State. Most
of them are given even less than Rs. 4/-
and women are paid still less. Now, I
should like to know from the Government
when laws are passed laying down the
minimum wages, whose responsibility it is
to ensure the implementation of such laws.
Surely, it is the responsibility of the Gov-

ernment to see that the agricultural wage
which has been fixed by it is implemented.
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This is not being done and this can
be said about other States also. Our infor-
mation is that in most of the States the
minimum wage for agricultural labour,
whatever is fixed under the law, is being
flouted by the landlords and other elements
with the Government simply looking on:
and, in some cases, directly helping. Well,
I know of a case in Malda, for example,
where an agricultural worker was threa-
tened with punishment and imprisonment
because he demanded and stood for the
minimum wage for the agricultural
labourers. 1 can cite some examples.

(14 MAY 1976]

House sites are supposed to have been
given. Well, in some piaces, undoubtediy
they have been given. But we cannot go
by the declaration any more. Having gone
to the villages, our comrades and friends
are finding that house sites had not been
allotted at all. I have with me a list of
people who are supposed to have been
given pattas but who have not, in fact,
got any paftas. In many places, partas
of lands are being given to people who do
not live in the villages.

Sir, it is said that in West Bengal,
the JLROs are making a lot of]
money. Sir, the policemen seem to be |
complaining that in the past they
stood first in the category of people who
used to take bribe, and now their place
has come down to the fourth. First, the
JLRO, then the BDO, then the irrigation

' people, and then, we are told, comes the
traditional bribe-taker, the Police. Tt is
not I who am saying it. It is they who are
saying it. In many places drinking water
is not there, irrigation water is not there,
and other arrangements are not there. Now,
Sir, the money-lenders, for example. Loans
from these usurious money lenders are

to be stopped. Anyway, to some ex-
tent there is a change. But unless
you make  alternative  arrangements
for loans to the agriculturists

and poor peasants, they would be forced
to rely on and go to money-lenders. I
found out from my own experience that
in Malda, West Dinajpur, Howrah aud
the 24 Parganas, the peasants would not
even divulge it publicly lest the money-
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lender should come to know and victimise

them when it comes to getting loans from

the money-lender because there are no

alternative arrangements for taking loans.

Now, such things are happening.

Sir, all our Party comrades, most of our
Party leaders, MPs and MLAs, under the
instruction of the Party, have been sent out
to the villages. We have all gone to Madhya
Pradesh, Andhra  Pradesh, Tamil Nadu,
Gujarat, Maharashira, West Bengal, Assam
and all over the country and we are still
going. We are gathering information, And
I say with a sense of responmsibility, and
we have brought it to the notice of the
authorities here as well as at the State
level that things are not what they are
made to look from the newspaper adver-
tisements and statements of Ministers, I
don't think there is any item in the 20-
point Programme  which said that the
Ministers must make false statements. If
that is so, that has been magnificently
implemented. But I do not know whether
there is any written or unwritten item in
the 20-point Programme that the officials
should tell untruth, make false claims and
create an impression in the country as if
the 20-point Programme is going on like
a jet plane. It is not so, Sir. Why?
Number one* The vested interests are
coming in the way of the implementation
of the 20-point Programme. Some of them
seem to have taken a liking for the 4-
point programme. I think, the 20-point
Programme should be implemented. After
that, T have no objection to the 4-point pro-
gramme being implemented. But the 4-point
programme should not be taken as a cover
for diverting attention from the 20-point
Programme. I should like to know which
programme we have to implement today,
the 4-point programme or 20-point Pro-
gramme or 24 points ? Kindly tell us very
frankly. Now, nothing is being said. Sir,
I am saying this thing because we have
stood together—they and we—in the fight
against the reactionary elements and for the
implementation of the 20-point Programme.
Let it be clear. What has happened to the
urban property ceiling, or whatever it is,
about that vacant land ? We hear and read
about the statements in the newspapers.
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Government takes so much time even to
formulate the policy but they do not take
time to demolish houses in Delhi and do
whatever they like to force people to come
to their scheme of sterilisation and o ob.
When it comes to the question of the
implementation of the wurban property
ceiling or whatever it is, there is a dis-
cussion, there is a debate, there is pre-
varication and when it comes to steiilisa-
tion—forcible in some cases—well, Sir,
things move very quickly. These things
have been brought to notice. It is no use
hiding what happened in the Turkman Gate.
The history will be told and retold, if not
today, tomorrow or the day after. All
along, we shall not be living under the
clouds and darkness of emergency. We
know it very well.

Sir, we are all for family planning. Well,
we need not be lectured about to persuade,
educate and enlighten and see that it is
done. We want it; it is absolutely neces-
sary in a country like ours. The Govern-
ment have taken a stand. I entirely en
dorse Shrimati Indira Gandhi’s stand that
family planning should not be carried on
by methods of coercion. But, do our
Officials listen to her ? Or, does she take
adequate steps to see that what she says j
is being heeded, or is there any com-
munication gap between  what is being
done at the grass-root level and wherc she
sits in authority and power ? I should like
to know it, If the communication gap is
there. well, stop it, make the situation
better because I cannot believe that a per-
son like Shrimati Indira Gandhi, for whose
commonsense I have great respect, would
be in favour of forced sterilisation. 1 do!
not believe it, because I know her for
many many years., But, still, such things
happen and incidents take place, like
firings. shootings, lathi-charges and all these
kinds of things. These are not a part of
the 20-point programme. If that is so,
declare it that it is a part of the 20-point
programme. The 20-point programme is
an excellent programme to be implemen-
ted in a spirit of democracy, love for the
people, patriotism of the highest order,
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always by enlightening, educating, inspiring
the masses to join in the activity of nation
building. You do not require bulldozers
to implement this 20-point programme,.

Sir, you may think that our voices will
be silent. They will not be silent. I
would ask the Lt. Governor of Delhi to
respect the spirit of the 20-point programme
and the situation that brought it about.
Do not take undue advantage of the situa-
tion because Samachar is under the contiol,
because press is under the control, because
what we say here, many of the things we
cannot do. Sir, that is not scrving demo-
cracy, let alone taking the country forward.

Now., coming to another aspect of the
20-point programme which concerns this
Resolution also, what has happened to the
monopoly capital ? They never had it so
good. Everyday I get up, I come across a
statement by the Birlas that they are also
happy today. We arc told Mr. G. D.
Birla is in the United States of America
meeting the leaders of Zionism in order to
mollify the feelings of the Zionist commu-
nity in the United States of America because
money comes from there, as given out
in the Congressional Committees and so
on. Find it out. The day before yesterday,
Mr. G. D. Birla made a statement, how
happy he was, how fine the country was
going. And yet, in the newspapers, we
see income-tax cases, wealth-tax fraud cases
and other things have been opened against
him. T should like to know, how many
cases of income-tax evasion one would re-
quire to become such a prominent. adered
and admired industrialist of the country
as Mr. G. D. Birla or Mr. K. K. Birla?

These are very straight questions
that I put before you. Monopoly
capital cannot be strengthened in
this country. Monopoly capital is respon-
sible for the advent of the right reactionary
forces and the fascist forces, whether in
our country or in other countries. Histori-
cal experience of our contemporary times
is that monopoly capital feeds fascism. Yet
it is the monopoly capital which is having
a field day in our country, carrying on

3 pM.
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depredations against the working pcople,
denying them their rights and carrying on
closures, lay-offs and all that as if there
is no law for them. Never have we ex-
perienced such a situation. I have not
experienced such a situation, ever since 1
came to Parliament some 25 years ago,
when monopoly capital was so happy.
Even in those days when we had the Se-
cond Five-Year Plan and gave prominence
to the public sector, G. D. Birla and other
people did not speak in the accents of
happiness and joy in which they are speak-
ing today. This should make us sit up.
That is why I say that monopoly capital
should not be strengthened. Is it going
to increase industrial production? If our
industrial production has gone up—we are
very happy about it—it is because of our
public sector and the Prime Minister is
right in paying tributes to the working
people of our counlry. Why should the
Birlas, the Tatas, the Singhanias, the
Bajorias and others take advantage of it
in these matters ? Monopoly capital should
not be a shield for covering up the rotton
clements in our society whose hands are
full with cconomic and social crimes, who
have to answer generations after genera-
tions for the economic malpractices, cor-
ruption, plunder, loot and all the rest of
it, which they have committed because of
certain policies of the Government. May
T ask Mr. T. A. Pai and Mr. Subramaniam
to kindly imbibe the spirit of the twenty-
point programme, find their way not
to surrender so shamelessly to monopoly
capital ? Sir, monopoly capital is a thieat
to democracy and independence and is a
stalking horse for imperialism and neo-
colonialism. There is another scandal.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. Bhupesh Gupta, you
are the senior-most Member. I need not
have to remind you. Please conclude.

SHRI BHUPESH GUPTA : You need
not take the trouble of reminding me the
obvious, I am very glad that vou have
reminded me of my old age. But please
do not do so in the case of women also.

11 RSS/76—5
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THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : I am reminding you of
four seniority and not your old age. You
are stil young. : :

SHRI BHUPESH GUPTA : I am very
glad. But senioiity is now at a discount
Take the case of benami land transfers.
They say that all such transiers would be
legalised. which part of the twenty-point
programme says that such land transfers
should be legalised ? Now, all these land
transfers, land transfers to the wife, to
somebody else's wife—if you know how
10 carry on affairs—and so on, would be
legalised. Land transfers to the relatives,
to the friends, to the cows, to the buffaloes,
to the elephants and so on would be
legalised because you can always find some
people appearing in that name. Everybody
knows. In Andhra Pradesh and other
places, cows do have names and lands are
transferred to the cows. Now, all these land
transfers would be legalised. Does it mean
implementation of the land reforms ? Sir,
previously there was a voluntary disclo-
sure scheme whereby we allowed the black
money to become white and gave them
tax exemptions. They declared about
Rs. 2,000 crores’ worth of black money and
we got Rs. 200 crores in taxes from them.
Their money became white, as white as the
khadar worn by our Congress friends.
But now, benami land will also be made
white and legal. You can imagine what
sort of a thing it is going to be. Where
is it in the programme ? Was there any
conference called by the Prime Minister
or the Congress Party or those who dis-
cussed the matter ? Was there any national
consensus taken ? Nothing of the kind!
Some people somewhere had contrived that
benami land should now be made legal
and so it will be made legal. A Bill will
be brought in the other House. So what
is the use of our talking about these
things ?

Finally, T would like to say one thing.
I do not have the heart to talk because, 1
tell you, parliamentary institutions are not
being respected by some people. I am not
saying “You”. Many of you respect them,
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share our sympathies and feelings. We
have worked together and we shall work
together, but there are people—officers and
others—who have taken it into their head
that Parliament is an cxpensive talking
shop and they would be doing whatever
they like. I strike a note of warning: We
have reached a point when the 20-point
programme has become a challenge and
we will be judged by how it is implemen-
ted, for which local people’s committees at
the grass-roots level including all kinds of
people who are interested in it are very
very essential. I do believe, Sir, that many
Congressmen at our level are as genuine
as I am for the implementation of the 20-
point programme. Sir, many of them are
interested in weakening the position of
monopoly capital and the exploiting classes
and it wili be my endeavour to work with
them. And it should be th.elr endeavout
to work with us.

Therefore, Sir, 1 suggest that this reso-
lution be taken in such a manner that it
inspires better rapport between all of us
in order to come to an understanding no!
only for issuing al! these statemien’s bui
also for involving the masses for the im-
plementation of the 20-point programme
and also, at the same time, to be vigilant
against those who are giving concessions
to the monopolists that are trying to ex-
ploit the emergency situation in order to
regroup the forces of right reaction again
in order that the progressive forces can be
hindered in their advancement.

Sir, the mover of the resolution wants
the right to private property removed and
I fully support him. But you will not
succeed.

(Interruptions)

My friend there has got up. I hope you
will fully support me in this matter. We
stand together for the implementation of
the programme.

This resolution merits the support of the
entire House. Once again I am beholden to
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| my friend who has brought this resolution.
[ it is the echo of the voice of sanity, rzason
and progiess with which we cannot but
join with equal sincerity and equal hope.

Thank you.

N Smdw S (wer s3w) ;o wml S,
ARAT gIE W S AR faw # og|
e & ARIE fRAT § ST qewEe 99R
fawz awim & a1z g @w g @ A0 qE@
I3 W WEArE A WTCHT &1 9FeN #
Fifrw 1§ AT aga-d)  AwEH 9%, W
g gy ey wfadfaq fFar g aerm e
FT FrAw A ¥ 3O sgfaUE, FIH AEEHE-

F% TeEfear oF IE waedr ¥ g
qrar § 1 foad ware ag aued @ E SaAr ar

g, e zar s & fv faady asit
q g AT g, I q A & aT @
B W A @ EA X g o agg & Am
aoft =g &) wfdd TAw gw A gfFar, I
F, sUEedl, ¥ IW F @ F q@d gU W A
T % g 39 FagAr Afaa fq g1 @ a1 8%
afr wa% AR 3w ¥ v A oFeEwar
g% &1 ¥& sEara F oA w7 & @S H T
TR @€ ¥ swE § w1 ww & fF oafew
Afg w1 fmquw gg wwre R s fed
amifes o wfs fauwar gara € 9
g7 TEATg A weaer g1 & angar a1 R
A T HET @ IqAqE § FO FEd |
Wﬁmmwwmﬁmm
A A &< R

gefss X wias afg &1 g ow
AT § ag W@ WG g & e W 3w
AW AR Ol & 4 B qF AT dEwrr
ASATE 97 STEET FY HIT 99 G A AT
U @f wfd @ oF @5 39 F IR §
gaE " S ¥ 20 g FAE A AWM
&< feam 1 20 gt wrbEw A @fgEi ol
Ok g7 difel & ofk gw ur qfee T
9§ FFT | HAT-HAT W0 W@E g
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g1 =98 W vew g fF wfET gw awdl-
1% 9% 91 787 & 99T 55 91F ¥ g9
iia® qRAAT T qrarias goaEr & E@Y
36 FEH GLHIT 7 I & | Ai{qF A0
F famg § &t F37 vow Mo &, AW gfvardr
AR AT A &F FT AHAT, ETAT AT BT
AT a1 qrfas fqumar &t @ 56 6
ford aeuw wfea w1 W, aw g ST
1 AHaT 2 1 g AR faoai oA R ¥
o aft & #T fow fgam % AT &7 @ T
T & 3 fEm @ # A ate o1 e @
W 3 | AfF wwamEd WgRg ¥ s
o 0F  FIW agH F FE A OF
IE0 & fF orgl g FousTAIR FIFW A
AT FIW A ALF FIH AG W@ & @ e
T SATHEA FIAFT K JH 7 gl @
TfEh | AT AT EHRTAA HEFH HITAE
AT grnfas quar ® @fig s & ar gy
AT ALFT FT O FAAT G ML I LA
1 W aNY ¥ fq@ 3o Wl w1 oA
R @A 93T | Aiiaw guwWar & faor &
T g WE AT 9T uF fagra w3
& f5 wmaw wAe A afwaw wrEdAr
¥ dr § ;v qYge gem A 99w
F1 frean FT § AR a8 WA A AT
q¢ @R g AT—EFg W 7@ AW B
YT SOHT TR FT F—aT FEATIT 3T
g gFdr g1 9§ nEATAAr QU g ger
wgrad &1 F I An A g § S wamy
AT FF | FTE AAE 9 T@ET Afqarfed v
FC AP | TN TE ARG q E =i
miqw @fs &1 fAEqw ar &1 9 g wAfas
Aifedt w1 fawqer g @i gH ot @O 7w
iR F1 g @A @A F fau atgar
aifgd, 91 ¥ gRA & fa@ w91 T SRy
F WYX 9T GAIR FTEAFH GFT &1 G987 |
AT o @ gAEw Amer A
afFad AmEAt F 9 @7 AT &, a3
e FEWr ¥ ogw gEd W mohedr ¥
I AT AYIT 1 TF I 8 WA, 9
11 RSS/76—6
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A AT OF g A e § oo gEd
W R WA & WIWEAT O #7 9F
oqfed & 81 WET I NEIT I fAawwar &
T A9 HOEAT § qOEd wATa qE «@r
a0 | wfET w9 § w9 9% fad wnafaw
AR 93 @t 9T 6 TR A AT T

el 9T UF T & fAn gard aWR
T ATE FIH IS & | ATHIT ¥ G 4T
3§ T, ATIfF @1 §99S @I @A TEA-
AT G §, ITH @9 9T F6 UF AT | AT
Mad & & G219 $1 ST AN qEH
fawril, 393 AORT gEAW AR AF
qH [T FAT AT @, I G oy Smar
§ 1 g 9vF ¥ aWEHe FIEuT L
F[RFATT W 9T AR FHIT BT AF ANE
g1 AW gWR AW § HETRESr o ATd %
g fr st Wm oA g g faesr smEw
T g A AT @ 99 awp 1 9%
AME FC ) AT AR AT E, I @Y TR
WEW FEAT A |

AR 3IW H uF awh a1 wafafend wHeT
F o I9d § AR gud a<h qfsaw op
gad &1 & ouE Aremw ¥ OWE G '
W ag ¥ fau AarerarR 9 Awmar §
fa =g &1 FRe ¥ daewy fwam & 66 que
ey # AR qfeas ok @ w1 &g S
§ mwmar § f5 way afrar # gl
FH G FT AL AT @ F AW Halr
qfear &1 & g0 wa 00 w7 gwEr # 91|
t; wifs swwmn @ afee @ afes
hEl & WE T F 1 g AW H meAF
feafa ag & f& i< &7 921 @ 600 %o
T 700 ®o WIZAIT &F g At afed®
el § Tear § WK UF TS & ST
wfafaaa FAE F TG F el F wdr
2 wfex T8 wwe WY gew § fawwar
#§ g7 grit ? oF q<w Q@ fafqed #Adr
F ogal § o) i & A F qeagy o
gedi 1 $7 & fog A fear @ gEd
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U afT A1 § W9 AY 41 8 Al w0
ArEATT @« fed WA g % wweAr g f¥
g gwre ar verfos wamEar sEr @A
a% gefvd AZ0 #T AT AFKGT g | FW THIN
FY wETTar fagig & AT 431 FIE g0
T A Jg &A1 & ®T ¥ I® &FA @A
# qfeers @l 1 gfg N OTFT AT AAH
famar 1 W gwT AW F me foaf 9y g
f& S A waX el S afew S
# T qzr @ty 2 & wfawrm @ W oI
2 Zrrd 9T 5 AT AIHT AEoMo
g WX METENAS FI qUATHT F AL
&3 AwaAT &\ WAL G TAWAT A AT oy
&1 IA% 9ET T @ WAT | e TE ¥
qFIT F T59 q3-aF FI@ET § AT TG
qr gFy &, U ¥ HAW AL 9T AFA
g1 & gy 78 fAdw wom o | § &
S9 aF oF Ga1 AT a e e f S
wiare ol § qgH g a1 afsw Wl d
93 g7 ASH M, ITH 10 TEE TEI FW
HY AGH, a7 qF A1 syfafaed oA & 9€
gu ar WaEl & RN kAl ¥ 9% gu A%
gt grwr sfeq sa™ ST wEr &1 qHAT 8 |
S g% g afdd e & oagH F 10
qU7T I FH ALY HG, 99 q% E-GET
9T &2 FT TG AT qGH IAET THEAT AL
FY GFT T4 gWIC W F ST gETHAQT F
FfErdl wig &, IFAT qAE F #T TEE
& g8 wFTT ¥ g 3w F o SfF g
FT Fg W L, e w0 A g wifaar
qUF WITET AT WAGT T OW ZHA AT
AT W19 FTITRT WO FW G| owr Al
AR XM W T AEI A Fe anfedr g A1
Fw FW AL T ¢ W IW F IfwEa
#1 WAL WG 2@ T FUHT Q4T 00 fF 39
iw 3 foed Trear A awl § 3@ o 99
& & f5 T AW diSt-aga wrar § aged
=y ¥ Afea St ga wae & 9w P, A
AT T FAT A W A F T
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AT 1 & TH A a3d W@, Afwd wag 2
# wa foed me &t adt ¥ @ =@
w®E ‘

WiAdt dedt el gema (UswRdT)
3 TE 2 F TN R E, @ ar &
afsd 1

Wl S W AR 1 & wom &
W, T FERAA L WL ATE 9T F53
2ITAT 2 F YA § 2 A USy FT FH
FE & 58 AT AT 7333 afawmd &m0
oM 41 T OE, ¥ aEl B el A% @
FHAST FAY

¥ Ay ¥ AT fadew aw g fr oo
3 F WL A I gu W &, FyAwr omw
fFar war &, ot grw ¥ w9 T Fwr 0
g % gfwa, sfrardr sy, s sax
I2IT AT AF@ &1 A dvgar § o owrew ¥
AT WA & Fdadi § 9% owr wr gha-
UHT H IR A OATNT @ OTAT R, IEH
EMECIE |

&5 gfwdar s sfzafadt & foo sod
AT @ g, afquT F gaar aEedr @ g,
afer ¥ fragT s=ww fF ardr ani wr W
mfeT F@E--AEET 7T g I wiuw
g--faw 2w #r gl gfzane, wevwers,
gifns acers, fass o ¥ &, faw aw
F A0 A BT FT AT qmET AN E, g
100 § ¥ 60 oW Of9d, z@ 9, dig
ar & fad d&ifed, to a9 %1 & 2f =
W g 3w F T w1 Il v s
TAEAHE (Time bell rings) ¥ &® #T
W@ g A UF TAEcEEe @l A wr S
T I9 TaeAdT ¥ oam B9 AW H afy
ar M, ' 3w 6 aawEd, areas
fram & Wy aw W@ & T arnfaw
fqaar s g QoA |
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g3 & quyfe w7 wfaw #4703 A0
TIEAIRT F7 AF7 a1 e § FF 7 AW
FTAT 21 awfa & afgwry 1 @A @7
ar § 5 eh mew @ fam s q@ @
FT # ¥5 @d< &, § Y gradl qvOg FL
1 U @g® FT fem smoemw &1 oW SN
Eq A syaear &, zEd 2 udE O H TEA
qe Sudr; FifE 2 THE qrAar 99 AN A
FIAT FHCAAT F, AT A7 qHIT § GgF
T T 50 T¥E ¥ F4C § ATF AN
quost; aGifE ag 9| % WAl 2 UEE
A X FY TAF FAT IO, TR ST
aTE AT &, INT TFE qE A o,
afer wEEET T #1 gFm ¥ fan ad
Fron 9% gAfag 7U g § F e
FT FTgF1T o9 QA TG | HIT FED A
qus o 2 fF g & weW 39 faar A
ah ar @ ¥ 7 ¥o fee oz & fv el
Fr ofearfad ¢ afd 1 wig @@ & Fvdv
grafy, weafa TE 20, | F A FRer
grafa, weafa 91 @R, WmaF gra FATdr
7 mwafy, swfe @ e, wF 99T 3%
Frdw wiw TOEF #Y #@ geafa F#roafe
AT ¥ wew FC QA #e aE@ awfs
F1 A ¥ fow Aifwd, @ e S A
FO, FgAd *7 A GEI @IOA, F OGATT
TS &9 ¥ TW W W W@ H AR AR
St gUW T FATAT @IAT IAT N G § T
W@ anw v mafa # afenrd @@
Af AnFFT /T qE@IT FoFETar ¥ FT QT
¢ Sen aEaw wwfa @R w1 s
ATGFT FAT F0T | Tg ML ATTRT AT ERI L
afFa wx w9 gger aftared & & A
qoRT ER | et

Ha @ TT AWAT F, TAEAAT H
qarT | A TJT AT A § W HEAEE
gl Wy 2 g AW A qE qEFE ST
2% g8 QT AW F WA 0T WX TR A
AT F, 3T WEBT B FF §, T AT &
feafs ¥ Znft 7w 5 39 wfveerT # &F%
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3W 0 AR § AT A A AT /AT
¥ AHRAN g, ATHIT FA FW IAW AT
£ &t frafg & 7€ g1 g AW wigw
fromant aT wmTrE g AT 2, A feam
93 F[AATE g1 H &, AT & FAE A,
FEHTIT &1 CF aHq g, W7 &l sqagedy
I 9l FT GFT §, IIA ©W AR g
I, 9G¥ UF 4T HWT AT AT IT A4T
ATAT & JTQ AT UL AW F1, HZAAFW
A FT, FTW F OAFT AT W 0w 4T 0fq
& qrq AN qg WA | Y e

SHRI BRAHMANANDA PANDA
(Orissa) : Mr. Vice-Chairman, Sir, 1 will
strictly confine myself to the scope of the
Resolution. I do not have that much wind
in my lungs, like my esteemed friend, Mr.
Bhupesh Gupta., to shout and express my
points strongly, nor do I have the musical
voice of my friend, Mr. Jagdish Joshi...

SHRI BHUPESH GUPTA: What do
you mean by musical voice ? He should
be asked to join the Sangeet Natak Akademi
then. .

B o -

SHRI BRAHMANANDA PANDA: I
am in favour of the Resolution in the sense
that this is an ideal stage which we want
to reach. But on the question of adopting
this at the moment, I certainly have my
reservations. The Resolution says :

<
¢

“...the economic policies should be
so regulated as to remove social and
economic inequalities and create maxi-
mum employment opportunities in the
country and in order to achieve these
objectives, urges upon the Government
to take immediate steps to amend the
Fundamental Rights enshrined in the
Constitution of India by deleting there-
from ‘Right to Property’ and including
therein ‘Right to Employment’.”

As you all know, after five years of dark-
ness and disturbances we are now entering
into a new phase and trying to build up
a new India. After the emergency a sense
of discipline has come in the country. It
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[Shri Brahmananda Panda] experiment to another. Maybe from

is seen in every sphere of activity, But
this discipline has not become yet a part
of our life. So, the experiment is still
going on. As my friend pointed out, the
Twenty-Point Programme is a bold step
taken in the right direction to achieve what
is stated in this Resolution.

SHRI BHUPESH GUPTA : The step
should not be like that of Johnny Walker.

SHRI BRAHMANANDA PANDA : We
do not want to run like a horse.

- SHRI BHUPESH GUPTA: I do not
want you to run like a horse. But you
should not be like Johnny Walker.

SHRI BRAHMANANDA PANDA : We
believe in prohibition.

The picture painted by Shri Bhupesh
Gupta is not as gloomy as he thinks, After
all when something good is taken up, there
is bound to be some abuse. In the Twenty-
Point Programme, especially in the field
of land reforms, I think right from the
Prime Minister down to the low level Con-
gressmen, we are doing something for the
down-trodden. We are all interested in it
and we are eager to get something out of
it. In every State something is being done
and he might know what is being done in
his own State. In every State Central
Committees have been formed. At dis-
trict level, committces have been formed.
This has been done in Orissa. We are
going to block level very soon. The
difficulty is, as they say, habits die very
hard. When vyou want to change the
country, whether it is India or any other
country, we should not forget the histori-
cal conditions and the cultural content of
the nation. What are the historical con-
ditions in India ? We had five years of
strikes, five years of disturbances, five years
of chaos and five years of clamour monger-
ing which have not only debilitated our eco-
nomy but have demoralised many of our
political leaders, From such a stage if we
want to take the country forward, we
need some time. That time cannot be
time-bound. We have to proceed from one

Twenty-Point Programme we may  have
to go to 24-Point or 48-Point programme.
As we proceed, we commit mistakes and
from our mistakes we learn. When you
are thinking of a new India and a new
society, we have a right to commit mis-
takes. Nobody can be perfect. When you
experiment with people, many difficulties
arise. I do not agree with my friend that
benami land is going to be white land,
But 1 do agree that benami land should
not be taken as white land. Have not these
voluntary disclosures given us some profit ?
There are some people who are afraid to
disclose. So the good gesture shown by
the Government has yielded results and
many people came forward with their dis-
closures and I am sure many more will
come forward and disclose what they
have. In a country like India with its
vastness, with so many diversities and
classes which are all inter-twined, it is not
very easy or simple to cut out this or
that. I would rather assure my friend
Bhupesh Babu that the way in which the
country is moving today is in the right direc-
tion. What we need are patience, labour,
time, devotion to duty, discipline...

SHRI BHUPESH GUPTA : And courage.

AN HON. MEMBER : Right to work or
right to commit mistake which do you
prefer ?

SHRI BRAHMANANDA PANDA :
They are inter-wined. You cannot separate
the one from the other. When you dig a
well and you do not get water there, you
cannot say that your effort was a waste.
You have to dig a well elsewhere to get
water and you cannot say that your efforts
were wasted. So, when you make an experi-
ment, there will be difficulties and you have
to tide over those difficulties. I think we
are doing something now for the poor
people of this country which they have been
expecting for decades.

Then, as for the last portion of this
Resolution, my friend wants that the right
to property should be taken away from
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the Fundamental Rights in the Constitution |
and he wants the right to employment to be
inaluded therein, Sir, so far as taking away
the right to property is concerned, I have
no objection to it and it will be done. But,
so far as the other thing is concerned, that
is, the right to employment, I think we can
only make lusty speeches. But, Sir, are
we in a position to grant it at this stage of
development of our economy ? It is just
not possible, How can we do it ? And, the
right to what type of employment ? When
we say that there should be a right to em-
ployment, I would rather say that there
should be a 1ight to duty also.

SHRI BHUPESH GUPTA : You should
appreciate the sentiments behind this Reso-
lution.

SHRI BRAHMANANDA PANDA : This
is a programme and it is not a question of
any sentiment or emotion. I am a realist
and I am speaking about the realities.

SHRI BHUPESH GUPTA : But only
then you can do something and come fo ibe
society and declare : “Yes, there will be the
right to employment™. You must know that
even today we have not about 49 lakhs of
people who are educated and who are un-
employed in the country; the number of the
educated unemployed in the country is 49
lakhs and it has appeared in today’s papers
also.

[14 MAY 1976]

SHRI BRAHMANANDA PANDA: I am
coming to that. Educational system also has
to be reformed. We simply clamour for de-
grees and enter the colleges and we come
out with B.A. and M.A. degrees. But every-
body wants a Government job only, Now,
which Government under the sun can em-
ploy everybody? Is it possible at all? If a
doctor is transferred from an urban area to
a village, he is not prepared to go; if a
teacher is transferred to a place just ten
miles away from Delhi, he is not prepared
to go: and if a Tehsildar is transferred from
one taluk to another, he is not prepared to
go. So, there should be a fundamental
change in our attitude and that must come
about soon.

11 RSS/76—7
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SHRI SARDAR AMIJAD ALl : Even the
Members of Parliament are not willing to go
cut of Delhi once they come here,

SHRI BRAHMANANDA PANDA : Yes,
it is so. These are the difficulties. Now, we
are doing things one by one and we are
proceeding step by step. We know what we
have done, whether we have committed any
mistake and what our next step will be.
Every step of ours is a measured step and is
taken with caution. It is not possible to build
up a society of a different nature all of a
sudden and the society must come by evolu-
tion and that evolutionary process must be
guided and we are guiding that evolutionary
process. Therefore, I am not feeling that
much pessimistic thinking that we would be
losing things or that India is moving in a
direction in which we do not want it to move
and so on. We know our goals; we know
our objectives; and we know the steps to be
taken. Every step that we take is a firm
one and we also know that that step is a
definite one. So, 1 hope that my friend, Shri
Bhupesh Gupta, would agree with me that,
whatever may be his thinking or whatever
may be the ideals he may be having in
his mind, we are also trying to reach
towards that goal.

SHRI BHUPESH GUPTA : I said that you
could move in a much faster and a better
way. That is what I said in my speech.

SHRI BRAHMANANDA PANDA:
Pardon?

SHRI BHUPESH GUPTA : The burden
of my speech wag that we could move in a
much faster and better way.

SHRI BRAHMANANDA PANDA:
But it depends on many things, It depends
upon the momentum and the road on
which you take your car. All these things
are there. So, my point is this: So far as
the right to employment is concerned, we
are not in a position to grant it at this
stage and if we have to change the Funda-
mental Rights in our Constitution, we have
also to define what our duties are and what
our responsibilities are and not merely our
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rights All these years we have been harp-
ing on our rights only and that is why we
have been having manyv demonstrations and
strikes and lock-outs and lay-offs and so
on.

SHRI K. K. MADHAVAN (Kerala) :
Are you agrecable to the abolition of the
right to idleness also? L

SHRI BRAHMANANDA PANDA:
But that can be enshrined in the Constitu-
tion. For that, I think, we have to search
our own hearts; that is all. Now, Sir, even
for changing the Constitution, the Congress
Party has set up a Committee and there
will be a national dialogue and we must
see now as to how the Constitution as a
code of discipline can adjust itself to the
changes that we are going to make and the
changes so far made and to the historical
conditions that prevail in the country.

Finally, Sir, before you ring the bell, I
would like to say that this is a very good
Resolution and I am in favour of it be-
cause, in spirit, it shows us the way to the
stage that we want to reach. But. at this
juncture, the adoption of this Resolution
will not only slacken our progress, but
also it will create such difficulties that it
would be very difficult for us to surmount
them. Thank you, Sir.

ot SIggHra @ni (I wIw) o gaere
g, S A fag ot & weara 1 &Y s
F9ETE | 3AF 5T A QHT & B i & gewa
gaRgo TE 5 fay & @gnr ad )
Tafad o amei & & @eng aff § @ a
qdt § BF Y war Aedw S feg & 74¢ Ak
AT & 30 wea F1 qadT T8 S, How
FEr g1 57 aai F1 & a9 Feww ag oF F
ATAF AT WA | Ty ay I A Az g
g JEATT EFT 1 AT AT, Ag AT FATJUR,
T FEE JT AR www e A 8, whig
FOH FWE N Y F A araIvd fiem
& fad wodt g M 17 & ava ¥w ¥ fig ¥ fAd
T &1 Bw #7 fgar & war v fea &1 wae
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i 77 geg 3w faq @ & O s fear I
T THH FA99 AT Tifgw #ww A< 7T oW
fea ® gl § @ ag whza =& g afgw
saar F1fg7 fow arq ¥ §, 3w = f2a fra arw
F2? awwrfgaos faa i fH o ¥ O,
FISTAIX AFM a9F a7 | 7o F7 IS
afas ¥ #fes g, aiw fHE #1 & 79,
#rE FfoaE 7 @, T4y W ¥ 7 @ A W
AT W & T W e | TAE AR EEIT
D3 ar g o & 9Fe ¥ s o fad 9w
@ & | oF J9Ed F AT 9% 99 GT E W
ZET YIEFAE F AER R AA @ 7, AEA
uz seara 7 fgai o & e a g /) ag 7
¥ & ok 7 9ux A gregarsy Aw, e A
F¥ Tt et &7 At waqde g g A
g7 SN AT FTH FE BT AEHT CIEL |
LY, FII AT AHA F1 ARG [aFHE A
AT &1 wfy gfaami wr SwwETiE T@R
FAN R I TR AN N e A, AT A
ag TFR FIX Y a7 &1 Q7 T AT A
HTfaT | TF &7 weE W FgAT ey 5 areramer
AT 9% 99 FT gWH! T qETH GEEITH|
FT FHATET FLAT |

st qafy <o =t (AT ) 79 S ara-
arér AET 2, /fFT gH AR F A6 AT Fg €A
&, Sar F1 f6 gW arEEE A g I A |

st Sv3wsTET @i ;AT wE () § &,
Hfed & qamar § 5 quw Wi dr ¥ qg w9
agr FEr |

=t qafy <o W v A ST AT
PR ERT R

s sivaurmn @ ;g Ad wa, A
| FE

oY Aufy o Sted s AT g 1 am
not interrupting. This is just a clarification.
adt widw F1 S wfgdw gAr a1 9 -
Fe g @W1 7 #g fean o f5 e # Oy
q% g9 99 |
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Y Hyg s @ - g F) St w93, ardy & afeT o S Ik wE A A

Y 9 | AEFArE W gAMAIT T 99T HA]
21 20 Far 2 Zary wifade |areEEr
%, ARl 9E| A 9 e w9 § aus
AT =T | TF JT AL AAT AT IR DG
3 fr gawy Aify gawadr 3, Swfafes 2,
FAIfEr® T8 3 |

* ¥ A T@ (IT X@AW) : AAAIES
WA L, GRS 7

s MIY THW @R [T AT AL AR
7 T Y § AT EA0 1 ST mw d Al
72 &, W0 M TE I FT AW A& A AR
FAFIT BT TEIT FET | AV QAT AT I &1
&Y AT AT AFA g, AT F AW G F T
FZAT BEAT ¥ IF FT FAT TORT FEW ) W
fergT A, ..

st gegie A W (fer) o Fr
TIEW @ ZET @7 @I 2

o g swETam  § Fg W g &
ST &AM FT W g, RS FRoEw
a7 W@EIT g A FL g 1 §uR
faare Tg wWrg, 3@ 9¢ 9™ fammre fwfag
FATS IAT 3T Y v Afww | F Gan wwar g
f5 08, 9T WYL UFW WEwWE £ 0§
AGHT  IIEIW JAT Z 1 AT AR W
¥ dEr off &, Q& seET ok Twmoa
Fe@ 1 W F ¥ Ay § foerer
&Y, FIIT ML AT F =<7 2, § ool § o=
¢ ¥ IAF0 qvT FUA IATE | 1 A, 5 )
AT400 FFHT Q& &N, ITH TATH §F FATIATE
F AT XY FAFAT T @R F fgars TR
FAE | IAFT 7t § qfem aq § W
AR ATE §9F & A I ¢ faae ¥ &
sriady, Waere § A foar o, afgar wasy
frr, 3% TigA q¥ VI ;T Grar AN
o= AT AT AR P aE F oFg @ g
gad w17 2 5 Y, F9e7 M 750 & warar
Y g8 AUt Ig WAWT TG T T,
girew Wiw GFarT | forar A w A ag A& 2
# far atdt F geaae T §, w@fan f ag
FHFAT § T 919 S HI I T & 6 3 gume-

T AT w7

T WAWT AT AW W OATEA |

st Ar3q o ant - gafar & FEar
Z ... (Interruption)

Iy-awteRs (st dwAaa ) omTT
At mrg W | T & R 9 g W F AT
2

St HIIF STHTW @ AT T § AT
&1 | aaitas WM § Fgad & faEm §,
BT A% o1, f=TC FT Taaar & e ¥ A=,
FYLT AT TFTT 7 AFEAT FY AR § ) IEGT
7 7y Fgr & 7 gwfa ar afwr o
fear st 1 & ag FEgar g F avafa w1 afaw<
AT fagT AT 1 P ISaifa® AT 9T 3
1 GST AT & a1 IWTaifas am & HeFe
a3 |

Afgs SART 7@ & 77, 3w ¥ afos o=
FT 9= H19 fas, Tas forT &) avdl Y gravgsar
&1 7% a1 9T FE1 & 99 IAH T R
aTAT FT A9 | AT Teox IYA A7 AR
T GF, W0 AT, AT 9T ¢ AW G 0]
T, AT 1 i F w39 FT E )
oL ol vl W @ Ter A ¥
afafesm  #m =ifgy | wfufefes yma amm
AMr FTfge TfE S wET 3 SEEE gy
a1 RIS W1 I TEy A2 fAw gwd) 718 SN
AT FT FAT A ZT 1 AT FgH A IqD 48 2
& qrafq w1 wfuwr vy 7 &, abw i g9
Srqar § @9 IEF0 a1 1 A FH 9@ T g,
FICEW o 8, faw § & 9t sme wfes sz En
o daed § T FH AT A A9G &Y, TR
wfersmt sfrFr faemt =g | R ag wifas
FTAT @ST g1 v Faw ooy o g |Y a7 o
gt § gwerar g &5 mifaw ot 9 F@w @
IAAT FMT FfET ATfF I AB HIC q@ AT
I IEF AT FIFT AT T3 | WY qi€T Y
ARYMF A et 21 o9 & A =g
aogdl Fr Gfefl & wifas a9 fifwg)
IAE AN i & dafrag Aifore 9 3w ¥ geard
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[t svaw s @it

= @ wih, fewiewT a< & AW, AR
T w1aT fF sor & 92 ageh 1 #fufeaT §
TR 0T | ATl $H{ H SHIET AAEAT R0
a1 gd T T fgemm, a=a1 &1 agif T=er
ERT, g WTaeT A9gd | g | gl § ufa-
gl et | FEMEr Af el 1 e
gIAT BT & | sfaan & Fgav agar g 6
o1 TiRRIRT HiuFre X F1 Sy Fifaw ol
IgT IATEA SATET § SATRT 98 60 |

gad H St 7 FgAT AIE Ay 4 g
&y aF Tar w9 FLT Iifgn Sww 7 gl
AT AL A FC g | arafa fas ama §
37 TeafiT 9T 9T OF draT g g |
ag wg Aried f agt aw awafa & wnfgd
1T A # q@Y SaTar et W@ ar 39
9T AU A A | [OA AT G F q0F
Rl T ATCAY | AT & qG W FgAT AT
foe mredt @1 A AgH § USRS FT WA T F
T | FTC AN ST ATF FITE & FT &
qt st AT & 98 FfsT & A, HH H i
AT, HAT € 9% @ g1 I | ag A
araT

o9 wifew gHaT & a9 W FEr 2 |
TEEAILH gau g FeT W1 ag g favman)

UF WEAAW §EEd: FE ERr a9ar g oar
S FTTH

«f I TF AT 0 EET F g
A Y & | S AT FEar & 1 9N aera
g T & qwadr ¢ 98 faegw o fagra
AFT I QT & | A fageray g e anfed
AfFa AT somEr T g% T8 & anfgd fradr
HTTAT AY NFTT Fear g, orw Fan g ag fram
g Y | T w1 AraEt wiaw aferm s
g Se1 Y I € S faear & faaar afiem
T F ara B oy & &) ag frow & don
AR AT sfa Ad &% /397 1 S oo &
fad AT @By FT WA ¥ 9 GO & AW |
AT OF Qa1 @ freren =ifeg faed
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forelt 7 FHFT AR 7 &1 | F OF I AT
ag 7z fF U @1 fAEeTeer g1 & agrenr
Tefr St #Y syrgiwfer 3ar § 5 ST agy =
T2 ST AT ot £ 3w & mifas fawar wr
F T AT AT g ford 4 9O & 0
wF SRY, A SARK F 9T AR 1 AT
T SIS AN & TE AT ar wiaw
fawwar S Jg7 g1 § oaEr IIEN
FAT ATEAT § | WY G F FETAT [ FioAwar
AU H T AT | T8 ATHR G-I BR-BRE
F@W AT | sad agi R faega o arfas
faomar &t & | z@faw R owgw g fF
w9 SAMi & g W Aifuw fawwar #1 3T
FL AFA & |

5d § A9T ATHIISF TREAT B 1T FE )
TS W AT FTC07 T FHAF FTLT qAATAAT FaT
AT & 1 UF r 977 HT Afq F A4 97, B
F AT U, 9 F AT T AL 74 &F HqT
9% | TEFT §X FAT A1 R q% @ g FAT
2 ug gW 3@ & F umd FEaAvAargm fF IR
F IR Y T FH AN E AT | FE TAHE,
FIE AR GTATTAF ARTAGT FT $F § MTFTA
¥ wir g A7 9 | qUATSE wwAar Ay
gt § 91 A TG T AT wFAT E 1 AT AT
&Y ST ¥ I9AT § AT &Y [IArHT 1 AE A
# aar & a1 & /I FTo@ § 9 TeA F
=it # T &7 frator glar & | Sargwr ¥ fag
§ qamarargar g i mar F sz it gg Ak
i F a% F© & @ H & ¥ U
a7 Tg e % faam | ag fad e s e
¥ afew v gd 1 Tafag A0 g & 5, sere
HTIHT ATATTAF THETIT AT & &Y 37 %7 forer
FT gread AT R 1 faetr wt wfvarg g
g Hadfoad & A sow ey g
SET I AT AR T, T H A 4T F Fo7
TF a9 93 g% | UF S0 € g1, U g 45
FL G @I &l | G AT HEwTar g3
Y aFar & | HICHTT ME T qUATIF A7
F gL FT F1ZQ & ar ME #¢ Iura or & o
UF &1 TN TqAHE FT FT FFATE |
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Y aga faw ogW o AT 99 TR W
Tt welY &, S99 gy o1 fF AT UF AT F
Afd fe o wE-TT A # e
ST | BT HTT Q|7 HYEF dY gAre 3w F WY
B[, FA-49 Wia gqr F qws § ag 29w
A Gew FY Ao | # 39 ag o gare fan
ot o 577 farapred A & g wedefer advermsit
# §53 & 97 faw o9 g v o AfwE R
St wraTETy faarg #3903t satadan famn
ST | § gHmar g R e oAy w1 e
ar forr R F) aTErd iy § wr ge
3 A9 e fratg 75 ot @@ ey
EATR AW & A forF mAraAr ) a9 & £y qure
Y S |

A A # ag fidew we wea g e
FEATT H W & fau A A wmr Ay v
T ST g & o A AR Y wiv aw w757
AL X FATT TT AT TF W A AE 3--
TEE T F | A e g e wwoaed
=t wifaFre 3 AT TR w9 A9 X awar
& a1 AT AT FHTA KT AT R 709 AFA HA
" | AtS & 2 9T F W aifE | gA R
W # Fgrad §-99W A, weaw auer-fagse
TFG e R # a) e o g
TOAIHE F T 9T T T I AT =00
St AT #Y LT £, T AR IT gt A
AT AT FTH FO0 7 299 39 FT 9oT EF1T
AT ST UARH A AT & A Y awiey g
st | & wwadr £ fr oo ww e fagral
FT QTR T T 2 B A ATAAF W Hrfas
AT AWAAE AT GHRA | 5H Meal & Ay #
HAAT QAU AHCA HLAT g gER |

SHRI KHURSHED ALAM KHAN :
Sir, while supporting the Resolution.
would like to express my gratitude
appreciation tc the mover of this Resolu-
tion who has tried to highlight the basic
problems and challenges before us. No
doubt, Tyagiji has given almost a blanket
solution for every economic problem ac-
cording to his wisdom but really it is not
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so simple. These are some of the most

difficult problems of our socicty, There is

no doubt that the Government is conscious

of the fact and, of late, special attention

is being paid to meet these challenges.

Sir, I would like to mention here that to
all such problems, there are three types
of approaches : Academic approach which
is more for academic purposes, an ideal
approach which is difficult to achieve in
the normal circumstances and a realistic
approach. Now, let us cut across the re-
alistic approach and do away with the
idealistic approach because we have failed
to achieve anything so far by the realistic
approach. Thanks to the emergency, backed
by the 20-point programme, a new awaken-
ing, a new hope and a new confidence and
an entirely new atmosphere is there in the
country and a complete transformation is
taking place. Sir, I would personally like
to confine myself to one part of this Re-
solution, and that is, right to employment
or right to work as some of the colleagues
have suggested. Now, apart from the gene-
ral question of unemployment, I wish to
highlight the problem of the weaker sec-
tions of the society, specially, the Scheduled
Castes and the minorities. No doubt,
Scheduled Castes have reservations in em-
ployment opportunities but much yet has
to be done because they still have to get
their due share in services or employment
or other places to work.

May I also say that the Constitution of
India adequately protects the interests and
the fundamental rights of the minorities
also ? This aspect has further been stren-
gthened by the Directive Principles of State
Policy. Apart from the safeguards en-
shrined in the Constitution, a number of

)
and ,

supplementary safeguards have been agreed
to at the national level. But Sir, with regret,
I have to say that the fact remains that in
the matter of employment opportunities, the

}scheduled castes and the minorities, includ-

ing the Christians, have some real difficul-
ties. For instance, I would like to mention
about the Muslim community. Before 1947,
we were about 10 per cent to the total
population of the country. Today, our ratio
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{Shri Khursheed Alam Khan]
in the last phase of the independence strug-

tion of the country. Before 1947, our re-
presentation in the services was about 32
per cent. But will you believe me if I say

'
is about 10.5 per cent to the total popula.-rs

gle. But unfortunately, even after the birth
of the new nation, we are faced with
these problems and it is hightime that

that it is only 2 per cent today? How can | something is done about it.

anybody say that we should not ask for . o e

the right to employment or the right to! S‘]r:l ml::ntolqﬁ :)etidh:?cr otx}ll: ;;ug?:g?:{ml

work? What should isey 1| Wowa H i ¥
should we do_otherwise? I’guishe:cl Chairmen of this House, late Dr,

would like to say to the Members opposite | . . . -
that we may have a sense of in- | Zakir Hussain. While addressing the Mus-

feriority complex, but, We are not 'lims, he said: ‘A word to my Muslim
inferior in any sensey Sir. socialism | brethren. Science and technology are trans-
is our way of life and we always che 1_ishi\forming the world beyond recognition. 1*{0

| community can Temain static or aloof in

our values and principl ds inspir- .
principles under the inspir this world in a flux. You should not lose

ing leadership of our Prime Minister, Our
Prime Minister, particularly for the mino-E
rities and the scheduled castes, is like a|
beacon light or a guoiding star and
is leading us towards our destiny. We
have look to the welfare and progress
of the people as a whole. No section of
the society should be a millstone round
our neck. Unless this is done, it will not
be possible for the entire nation to pro-
gress and for the opportunities to be shared
by the citizens of this country, whatever
may be their faith, religion or culture. Sir,
some time back, Shrimati Indira Gandhi
described in this august House the con-
cept of democracy as giving of the right
to the people. I quote: - Sl

“By people we do not mean a section
of the people; we mean all the people.”

Six‘ni:larly, in a recent speech, the Prime
Minister said that the test of democracy
is that it safeguards the interests of the

minorities adequately. Now, we have to
f}llﬁl this; we have to achieve this objec-}
tive. Please do not consider for a moment!

your dynamism and capacity for change

and adjustment.” “If the community
4 P.M,

has the determination and capacity
for hard work and the right attitude to it,
it will advance materially and spiricually
too. The Holy Quaran says, “Surely
Allah  changes not the condition
of a people until they change their own
condition’.” T gquote this only to say that
unless we also make determined efforts 1o
change our cwn condition and to share
with our other brethren of the country
(heir difficulties, their sorrow, their joy and
their happiness. it would be difficult for
us to be veally true and worthy sons of
this great and ancient land.

Sir, now it is time that we should forget
and forgive the past, and this can be done
only when we show a little more large-
heartedness and by being more considerate
towards each other.

Sir, much has been said about the eco-
nomic condition of the people. Here 1
would like to mention one thing more. The

that I plead only for the minorities. I fully! minority community, apart from the diffi-
share your sentiments for those who are|culties in the services, apart from their
weak, down-trodden, disappointed, dejected | employment opportunities, has one more
or frustrated. Frankly speaking, the legacy | problem. The minority community Wwas
9f some of the problems of the minorities | having almost a sort of monopoly in
in thtta country is the remnant of a political | various kinds of arts and crafts. The Mus-
insanity which grippled the entire country 'lim artisans have, by tradition, been the
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exponents of certain historical arts and
crafts transmitted through the generations
from father to son. In centres like Delhi,
Bhopal, Agra, Lucknow, Patna and Hy-
derabad, strangulated by the new commer-
cial organisations and being unable to cope
up with modern sophistication, these arts
and crafts are slowly withering away into
oblivion. If not anything else, Sir, some-
thing should be done at least to preserve
this precious heritage, these precious arts
and crafts are of the country, of which
we are all proud because this is not a
heritage which has come from outside,
This is a heritage which we have built up
and developed in this country.

Sir, while talking about sharing of the
joys and sorrows and benefits of our coun-
trymen, I would like to mention that we
also feel very proud that for centuries the
saints, scholars, poets, artisans and musi-
cians of the minority community had ins-
pired the life and thinking of our people
and have made an immense, valuable and
everlasting  contribution, and  whenever
our people took the sword in their hand
to defend the motherland, they had acted
like Havildar Abdul Hamid. I assure you,
Sir, there will be no dearth of Havildar
Abdul Hamids if we are given an oppor-
tunity to prove our love of the motherland
and to prove our sense of sacrifice and to
give of our best in the service of our
nation and owr society.

Sir, as far as the right to employment |

or right to work is concerned, I agree, it
cannot be the exclusive right of any parti-
cular society or any particular people. But,
surely, the criterion for employment or
the criterion for work should be economic
backwardness. Frankly, economic back-
wardness should be the basis of such deci-
sions and no other thing should be taken
into consideration. We have seen in the
past that economic backwardness has been
given the least priority when such matters
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at all such problems and take necessary
action.

Before concluding, Sir, I would like to
mention that Muslims, Christians and other
minorities in this country are known for
their backwardness apart from their illi-
'teracy and other social problems which they
have been facing.

| But you would agree that they also need

‘to play a pait in the novel adventure of
4 new order, have a place of honour and
dignity and full sense of participation.
When they have full sense of participation
I assure you, Sir, they would give their
very best and they would not be lagging
behind their other colleagues and  other
citizens of this country.

Sir, in the glorious enterprise of re-build-
{ing India and re-constructing a new society
yin this ancient land, let our perpetual guide
]be the brightest star, an epoch-figure, that
looms magnificient over the nation of
heroes I mean, Shrimati Indira Gandhi. We
| hope that under her leadership and guidance
(it would be possible for the entire nation,
lirrespective of caste, creed and colour, to
{march forward and reach the destination
} which Pandit Jawaharlal Nehru had dec-
lared between the night of 14th and 15th
August, 1947—and that was the goal and
destination of democracy, secularism and
socialism. Given an opportunity, I am
sure we will make our rich and ever-lasting
contribution in this behalf.

Sir, Shri Tyagiji is unfortunately not
here; T wish he were here because he
;understands Urdu. Before concluding, T
would like to quote an Urdu couplet for

him. Tt is like this:

|

b OE ag At €1 aqT € oY € % q & gad,
1 YT g8 T8 awgr, WA YW, G SH™AT |

THE VICE-CHAIRMAN (SHRILOKA-
NATH MISRA) : Shri Nripati Ranjan

were considered and, therefore, it is neces- | Choudhury wanted to speak in Bengali. He
sary that we should change our attitude, | gave prior notice of it, so that we could
we should change our approach and we | make available the services of an Inter-
should have a new look and a closer look |preter.
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*SHRI NRIPATLI RANJAN CHOU-
DHURY : Sir, today a national dialouge
is going on in the country as to whether
we can change the fundamental rights in
the Constitution or not. At the same time
the Hon'ble Prime Minister has given the
twenty point programme to the nation.
Both the Government and our Party are
considering as to the manner in which the
Right to Property impedes the economic
progress of our country. Keeping this in
view a thorough discussion is going on in
the country as to the extent to which the
Constitution should be amended.

The Resolution, moved by Shri Nathi
Singh, is very timely. He has given us an
opportunity to participate in the national
dialogue regarding the proposed amend-
ments to the Constitution. 1, therefore
express my heart-felt thanks to Shii Nathi
Singh.

Sir, T heard the speech of the Mover of
the Resolution with great attention, as also
the speeches made by Opposition Members,
particularly by Shri Bhupesh Gupta and
Shri Om Prakash Tyagi, Shri Gupta plea-
ded for the abolition of the Right to pro-
perty and with his wsual vehemence
attacked the Monopoly Capital. He did not
go deep into the merits of the Resolution.
Actually, the Resolution aims at adopting
such a path as will remove economic and
social disparties from our society.

Sir, you will also agree with me that
simply by abolishing the Right to Property
the disparity in wealth in society cannot
come to an end. For removing economic
disparity in society the people should be
organised. They should come forward to
participate in the struggle against the econo-
mic disparity. The economic equality can-
not come without active participation of
the people.

My friend Shri Tyagi has made a force-
ful plea for the retention of Right to Pro-

*Qriginal speech in Bengali.

[RATYA SABHA]
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perty in the Constitution. His plea is in
tune with the policy of his party. But his
speech reflected the inherent weaknesses of
his party. According to him, retention of
the Right to Property will lead to econo-
mic prosperity in the country. His pana-
cea for the present economic stagnation is
that individual ownership should be given
its rightful place. But if we follow his
remedy, we shall merely safeguard the
economic interests of Tatas, Birlas and
Goenkas. I do not understand how the
interests of the exploited workers can be
safe in the hands of these capitalists. They
can never feel the industries, owned by
these people, as their own,

Sir, the Government is contemplating to
bring an amendment to the Constitution
which will not allow the enforcement of
Fundamental Rights to come in the way of
implementing the directive principles as
laid down in the Constitution.

Sir, the wealth belongs to the nation.
Therefore, our ultimate aim is to allow the
workers to participate in the management
of industries. We cannot allow Tatas and
Birlas to grab the lion’s share of the wealth
of the nation in the name of protecting
individual ownership. We cannot allow
laks of pavement dwellers to die in hunger.

Sir, Shri Tyagi referred to Democracy.
I want to tell him that without Socialism
true democracy cannot be established. So
long as disparity in wealth remains in the
country, the exploited massess zan ncver
impose their will upon the affluent sections
of society under the present democracy.
Ninety five per cent of our people are
poor. The entire wealth of the nation is
being enjoyed by only five per cent of our
people. So the poor can never establish
their democratic rights against the money
power of five per cent.

The Resolution before us aims at abo-
lishing individual ownership of property.
It is a very reasonable proposal. The last
part of the Resolution seeks to provide
right to employment to the people, It is a
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vital question on which economists of various
countries expressed divergent opinions. I do
not feel that simply by amending the con-
stitution we can provide jobs to the people.
For that necessary atmosphere in the
country should be created. Nowhere in the
world, whether it is a socialist country or
a capitalist country, it has been possible to
provide jobs to all the people. Therefore,
inserting the Right to Employment in the
Constitution will definitely create troubles
in the country and when that trouble will
go out of our hands, my friend, the mover
of the Resolution, may plead for the abo-
lition of that right.

Sir, the Resolution says :

......... the economic policies should be
so regulated as to remove social and
economic inequalities and create maxi-
mum employment opportunities in the
country.

It is, therefore, stated in the Resolution
that maximum employment opportunities
should be created. Tt does not mean that
we should provide jobs to everyone.

Sir, the unemployment in the country is
increasing at an alarming rate. So whatever
might be the thinking of the Government
on the proposed, amendments to the Con-
stitution, the vital question of unemploy-
ment cannot be ignored. I would urge
upon the Government to pay special atten-
tion to it.

Sir, our Labour Ministry has got statis- !

tics about the unemployed persons in the
country. We have educated unemployed,
uneducated unemployed, and unemployed in
urban and rural areas. Their respective
figures are with the Labour Ministry. It
should formulate an employment scheme
coordinating factors like production, con-
sumption and employment. The scheme
should be a time-bound one. It should be
implemented within a period of ten years.
In this manner we can provide jobs to
large number of people, particularly to
those who are willing to work. If such a
scheme is formulated by the government,
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the discussion on the present Resolution
will not be necessary.

Sir, an atmosphere of discipline has been
created in the country after the implemen-
tation of the Twenty Point Programme.
Therefore, if the Government formulates
an employment scheme, I believe that such
a scheme will meet with success in the
present  disciplined  atmosphere in the
country.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Shri Parikh.

SHRI SARDAR AMJAD ALI (West
Bengal) : 1 was the second speaker from
this group.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : You are perfectly right.
Your name was there as the second
speaker. Since some members requested me
that they had some urgent business . . .

SHRI SARDAR AMJAD ALI : If I had
known this I would have adjusted my
programme. [ have some other appoint-
ment.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : I will call you after
he finishes.

SHRI SARDAR AMJAD ALI: You
should have called me. Thank you. 1
(am not walking out. I have some other
appointment.

SHRI D. P. SINGH (Bihar) : Before
my turn comes, he must have precedence.
I will forego my chance.

SHRI SARDAR AMJAD ALI: My
friend is always generous to me. The
whole House is generous to me, I know.
But I am not speaking. I will speak next
time.

PROF. RAMLAL PARIKH (Gujarat) :
Mr. Vice-Chairman, the Resolution moved
by the hon. Member is before this House
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{Prof. Ramlal Parikll) - -/

and it contains two or three very impor-
tant matters pertaining to our Constitu-
tion.

s qoE ey (faTe) ¢ W @
TH 9T W qgA grn A1 # 39 faw@ S

IYATETA (o0 e o) AT qeaTg
a1 AEl 28 qTE &Y TA I qGH gHT |

oY QU ST . af § W 9T 28 A
FY AT |

PROF. RAMLAL PARIKH: One is
about the right to work. The hon. mover
of the Resolution has worded it as “Right
to Employment”.
to call it “Right to work™ which will be a
wider term which will include right to em-
ployment, wherever possible, This is a very

over it. In such a vast country like ours,
with the rising population almost at the
rate of 2.5 per cent and with millions of
our people, particularly in the villages and
in rural areas and that too particularly
among the weaker sections of the society,
remaining without work, without even ade-
quate livelihood, without adequate sus-
tenance, is a matter of great concern to all
of us. T would, therefore, support this
move to have the right to work included
in the Fundamental Rights. If the spirit
of our Constitution has to be translated
into action, I think the State cannot escape
the responsibility of ensuring right to work
to everybody. By ‘everybody’ I mean every
able-bodied man and woman. Anybody
who has ability to work should be provided
with work, whether such work is manual,
semi-manual, intellectual, technical, semi-
technical, professional or semi-professional.
I would not go into that. The important
issue is that unless this right to work is
guaranteed to every man and woman, he
or she will not be able to survive in this
country with the rising figure of poverty,
with the rising numbers of people who are
below the poverty line. Tt is, therefore, a
very welcome move,

And, Sir, I welcome it to the cxtent to
which it relates to making the right to

[RAJYA SABHA]

1 would rather prefer- |
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work a fundamental right. Now, the
Reports of the various Ministries and the
Departments of the Government of India
indicate the rising figures of the educated
unemployed. But we do not have any
correct estimate of the uneducated unem-
ployed. Even the figures of the educated
unemployed are not necessarily correct.
Even today morning, during the Question
Hour, we were told that the number of
the educated unemployed persons, register-
ed with the Employment Exchanges in the
country, rose from 41.75 Ilakhs on
31-12-1974 to 47.84 lakhs on 31-12-1975—
30 much increase in a period of one vear.
This is a phenomenal rise and this too is
with respect to those persons who have
registered themselves with the Employment
Exchanges. But there are many more peo-
ple, many many thousands, who are not

. . con record and who have never
crucial matter and we are all exercised )o seen the

Employment Exchanges and who have
never gone to the Employment Exchanges.
There are thousands of people like the
pcasants and other agricultural workers in
the rural areas who have no opportunity
to get work and we have no estimates
of their number at all. If we get the real
estimates of the number of such people,
it would actually be very alarming and
frightening and we should really feel
ashamed that in this country we have not
been able to solve the problem of provid-
ing minimum work and minimum wages
to everybody. Therefore, I feel that the
time has now come when this right to
gainful work should be included in the
Fundamental Rights of our Constitution.

[The Vice-Chairman (Shri Ramnbir Singh)
in the Chair]

The next question that arises is the ques-
tion of disparities. Disparities are ram-
pant in this country and there are dis-
parities of every kind. Disparities in
income, disparities in wealth, disparities in
opportunity, disparities in the means of
livelihood, disparities in the matter of work
are all there and they are very wide also.
Now. Sir, we should make a beginning.
First of all, reducing the disparities in
income is a very important thing. The
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Gujarat Government, during the Janata
Front rule, took a very bold and pro-
gressive measure of reducing the disparities
in income and tried to bridge the gap be-
tween the lowest and the highest income
by reducing it from 1:20 to 1:10. It
was reduced from 1:20 to 1:10. The
lowest-salaricd man in the Government and
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should be limited. In the case of wealth,
also the maximum should be prescribed.

Nowhere it should be left with loose
ends. And, therefore, Sir, Mahatma
Gandhi said as far back as 1909 in ‘Hind
Swaraj’ that in this country the economic
status of an advocate or a pleader or a

the Government-aided institutions would |lawyer and a barber would be the same.

now earn about 270 rupees per month and
the highest-paid man would get Rs. 2,700/-

This, Sir, is a socialist society we should
taspire fo1, that a lawyer and a barber will

per month and this will come to much | have the same economic status. Now, this
less if you take into account the income 1.YO11 cannot do unless you stait scaling
to be deducted. down the higher incomes and also providing

| the right to work to weaker sections. And

t . » .
SHRI TRENGBAM TOMPOK SINGH [when I say ‘weaker sections’, again we have

. . .o . to provide work for whole year also. The
8\:3;3 2]1:) + 1 think you are excluding the | difficulty is that nobody has got full year’s

'work. Our peasants, our ‘kisans’ do not
. have a whole year’s work. They have work
PROF. RAMLAL PARIKH : 1 am not | for hardly thrce or four months. The
speaking of the Governor now ; bat 1 am ilandless labour has work hardly for two or
speaking of the employees only. The Gov- ' three months in a year. We do not bother
ernor is not goverened by the State rules; !as to how they pass their time or how
his pay is prescribed by the Constitution |they live. This is another question. There-
and settled by the Central Government. |fore, the second problem, again, is that we
Now, Sir, the time has come for the Gov- |must bring down the ratio of disparities
ernment o lay down for the whole country | drastically.
that the highest income of an individual
will not be more than ten times that of | Sir, the next question comes about the
the lo\vest_paid man. Actually, it should enforcement of some of the Directive Prin-
be even less and it should be 1:8 or 1: 6 |ciples which our Constitution has laid
or 1:5 and that is what we should aim down, particularly Article 45 dealing with
at. But we mast make a beginning some- | universal primary education, Article 46
where and we can keep the ratio at 1 : 10 dealing with protection of weaker sections
now. Here also, S&r, 1 would not like to and Article 47 safeguarding the weaker sec-
exclude the professions and the technicians | tions from being exploited because of
and the technologists. Tn the name of |liquor and other introxicant drinks. That
science and technology, Sir, we have creat- |is why we must ensure prohibition. These
ed a class of neo-capita]ists and we have |are the Directives laid down in our Con-
to guard ourselves against this, We would |stitution which we have to translate into
certainly encourage all our professional |action, and . ..
men and give them the maximum support.
But we must also make everybody feel that | AN HON. MEMBER : What about the
in trying to provide everybody with equal |20-point programme ?
opportunities as prescribed in the Preamble
to our Constitution, we are also trying to | PROF. RAMLAL PARIKH : Well, Sir,
see that nobody gets more than a particular |I have not opposed the 20-point pro-
share, whether it is in rent or whether it | gramme. The question does not arise. But
is in property or whether it is in urban kmerely the 20-point programme is not
income or whether it is in agricultural ‘igoing to be adequate. You have to go
income. This criterion should apply ]ahead. Here the question comes up, parti-
everywhere and the maximum income 'cularly of giving special attention to weaker
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sections, particularly the Harijans, tribals
and other backward classes and minorities.
Here, again, Mahatma Gandhi said : Let us
begin all our development, all our planning
all our projects and programmes for India’s
progress from the last, unto the last, for
which ‘Sarvodaya’ was his motto, and he
had stated this to our great, revered
leader, Jawaharlal Nehru, in a talisman.
He said : Whenever you are in difficulty,
just remember the poorest, the lowest, the
most exploited man, and find out whether
your measures are giving benefit to him.
This is exactly what we have to ask. The
question is whether all our plans are going
to benefit them. And we all know that the
“have-nots’ have not benefited in spite of

25 years of planning.

Now, Sir, coming to the question of the

[RAJYA SABHA]

right to property . . .(Zime Bell  rings)
I am just winding up.

This right to property again in the Con-
stitution is only a right of maintaining pro-
perty within the authority of law. It means
that nobody should take away the right
to property without the authority of law. |
1 do not think our Constitution gnarantees |
the right to propeity to anybody. Article
31C makes the position very clear that
whatever may be your Fundamental Rights,
if a property is to be acquired or requisi-

tioned for a public purpose, then no law
will be questioned in the court. Therefore,
I think we have done a very important
thing. We have taken a very progressive
step and we should sustain and maintain
it. I do not think that after that article
the right to property has any meaning in
the Constitution. Actually, it does not
mean much. I would not be very particular
whether it remains as a Fundamental
Right or not. Even if it does not remain,
it does mot matter. But certainly, Sir, I
would like a provision, for safeguarding
the citizens, that no Government officer or
nobody or no bureaucrat can take away
any property without due process of law

or without authority under law . . .
(T%me bell rings)
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Therefore, there has to be somewhere a
provision that wherever the State allows a
certain limited property, it will be allowed
to be protected and not just expropriated
without legal authority. If you can pro-
vide that, then you can certainly think of
this.

Sir, I think that this is a good Resolu-
tion on the whole and I welcome it with
the proviso that the word ‘employment’
should be amended and the words ‘right
to work’ should be used and also the
proviso that the right to property should
be provided somewhere as a legal right.
It need not necessarily be a fundamental
right. Thank you Sir.

SHR1 D. P. SINGH: Mr. Vice-Chair-
man, Sir, it has been a little amusing to
hear my friend, Mr. Omprakash Tyagi,
from that side who has conveniently dis-
appeared. He was trying to put a veil. But
one can tear off the veil and see the ugly
face. What is surprising is his continued
love for property. Although he says that
he is not fond of property, yet property
must be protected. Why should the pro-
perty be protected ? Tf you have property,
let their be competition to gain more pro-
perty and to make more profit and that
competition leads to capitalism. Even if
capitalism alone survives, that is not so
undersirable as to what capitalism leads to.
Capitailsm leads to monopoly and exploi-
tation. They are so wedded to this con-
cept of property that their entire thinking
is blurred. On our part, we are revolved
to the view that the Constitution and the
bulk of the Directive Principles are sacro-
sanct provided that the people are given
opportunity to earn and to make their
living. To that extent, if there are any
impediments in the path of achieving this
objective, then those difficulties must be
removed and the Constitution must be
streamlined so that our people can get
justice, fairplay and fulfilment.

Sir, since democratic socialism is the
avowed objective which we propose to
achieve, we have to be clear in mind as
to what that socialism means, We think
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that shorn of verbiage and shorn of play
of language, socialism means the pay
packet which a person carries to his home
and to his family at the end of the week.
The fatness and the bulk of that pay
packet depends on how many days in a
week he is allowed to work. To that ex-
tent, it is the endeavour and the cherished
desire of everybody that when a worker
goes to work in farm or field or factory,
he should not be turned back in distress.
We have not conceived of a society and
the fathers of this nation or the present
rulers or the Prime Minister or the leader
of the party have not dreamed of a society
in which anybody should be starving or
should go to bed with hungry stomach.
In fact, the entire fabric and the entire
structure that we have envisaged and the
entire tone of the administration is to see
that the working sections of our society,
our toiling millions, our workmen, our
agricultural labour, our industrial labour,
our workers in fields, factories and shops
and our workers in the little street corners
or wherever they may be, may have a
chance to work. In fact, to that ex-
tent, we have created the credit in-
stitutions. To that extent, even when
the big business came in the way,
we said that we will take over the
credit institutions. Why ? It was no de-
sire of ours to crush any monopolist or
any capitalist in this country because we
do not believe in violence. Non-violence
is our creed, non-violence
and non-violence is our objective. But the
idea was that even if we desire that a
person should have work, how does that
person achieve the task ? He has no capi-
tal, he has no means to start an industry,
he has no means to open a shop, he has
no means to carry on any business. Even
if he is a small vendor, he needs small
capital, even if he is rikshaw-walla, he
needs a rikshaw, and even a raxi-walla
needs a taxi. In fact, a workman needs
his tools. Therefore, to that extent, we
nationalised the credit institutions, so that
credit may be available, so that, by and
large, whoever cannot get a Government
job or employment anywhere by way of
service, may be self-employed, mdy employ
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himself, and the State would provide the
means on easy instalments. Not only this.
When we felt that his power, his energy,
his capabilities, his abilitiecs were jeopar-
dized because the man was in debt and
his vitality could not be allowed to work
up to a pitch, we said that his credit
would be wiped off. This wiping off of
the credit was not the wiping off of the
debt of the Birlas or the Tatas and it was
to wipe off the debt of the grumbling mas-
‘ses who could not raise their heads in
spite of their best efforts. Year after year,
their entire earnings, their entire savings
used to be wiped off in paying the interest
on loans taken from the greedy, hungry
money-lenders. Therefore, to that extent,
we have again made an effort and said,
“Np, from today onwards, you are a free
man and you are free from debts.”

Sir, another step we have taken is to
remove the bonded labour. Somebody gave
his forefather 30 or 40 rupees, and this
man has been deprived of the liberty to
choose his living. If his master is paying
him 50 paise, in the neighbourhood he
would get Rs. 1.50 or Rs. 2 or Rs. § as
wages as is the prevailing market rate. He
should not be deprived of that liberty be-
cause of his fore-fathers or he in his in-

'the loan.
is our meang,’capacities. Therefore, to that extent, we

discretion or in a moment when he felt
that he was not able to bargain, incurred
The debt has crumbled his

removed the bonded labour and freed him
and gave him the liberty to choose his
master so that he can bargain for better
wages, he can bargain and determine the
price of his labour and the price of his
effort. So, slowly and imperceptibly and
many a time demonstrably also, this Party
has been trying to achieve and secure for
the millions better conditions of work. By
and large, our young children, our grow-
ing children are getting more and more
education, and more and more technical
know-how, so that not only in India but
in the world over, they can go and com-
pete. Sir, we are really proud and happy
that our men are digging the deserts in

far off places in search of oil. India iy
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providing the technical know-how to so
many countries. Our young men who have
received technical education are trying to
dig wells in Iraq, in Libya, in Tanzania
and in other distant places, and trying to
secure oil for those countries so that this
country also may have a share in it. Our
technical skill is growing fast. It is hear-
tening that atomic secrets are no longer
a secret for a few, no longer a preserve
of a few. It is the skill that this coun-
try provides going in far distant places
like Southern America, like Argentina and
other places in Africa where our men are
giving technical education, technical train-
ing and our men are employed in larger
numbers so that they receive this training
from us. Therefore, Sir, all these steps
we are taking in the same direction in

which this Resolution is framed, that there !

must be a right of employment.
employment does not arise

putting it in the Constitution. Naturally,
it may be put in the Constitution as a
Fundamental Right; it may be a welcome
feature but even without putting it, Sir,
1 say that this country has been moving
along this path. The great visionary,
Pandit Jawaharlal Nehru laid the founda-
tion of the various technical institutions in
this country, when great men from other
countries came and said: “Why are you
dependent on America ?” I remember
Mr. Khruschev came and talked to Pandit
Jawaharlal Nehru and asked: “Why are
you relying on America for this and for
that?” And Pandit Jawaharlal Nehru re-
plied: “My dear Mr. Khruschev, from pin
to aeroplane, we can manufacture nothing
in this country.” Such had been the tragic
situation of ' these great people where the
expertise was great at one time and the
things that were produced in this country
would go across the seas 400 years before.
Today it is pathetic that in the technolo-
gical world, we are not having anything
and it was as a result of this, that various
institutions in collaboration with the
Soviet Union and other countries grew one
by one. Other countries like Germans

Right of
merely by
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and thereafter British also collaborated and
that was the foundation laid of educating
our childien, our people towards the scien-
tific world. When Pandit Nehru used to
have a discussion with the great master,
Mahatma Gandhi, it was not as though
the paths were different. But, Pandit
Nehru was a modern man and he found
that in spite of the goodwill, in spite of
what this country was able to do, if we
are not able to pull our people out of the
bullock-cart age, then the going to the
moon will remain a distant dream, will re-
main merely a dream that we have read
in Maha Bharata and that may not be
possible for us to accomplish. And he
wanted to translate this dream into reality.
Therefore, Sir, great institutions were creat-
ed by Pandit Jawabarlal Nehru, like the
Heavy Engineering Corporation of Ranchi.
People said that this is a dream, a wild
dream of that stupid man. the wild dream
of that mad man. Sir, do you know what
we are manufacturing in the Heavy Engi-
neering Corporation? We are able to
cast steel up to 130 tonnes. Sir, you
would be surprised to know that the maxi-
mum tonnage cast in Europe, minus the
Soviet Union, in France and in England
is 30 tonnes. Our capacity is 130 tonnes.
And that was the dreamer who dreamt
that if we have to put this country on
the map of the developed natioms, if we
have to match them in their ability and
in the scientific development, we have to
go on scientific lines. Therefore, he laid
people may
learn the science, may learn the techno-
logy, may learn the technique to counter-
balance the economic forces that have kill-
ed us and robbed us. Sir, you know very
well the misfortune of the farmers in this
country. Not long ago, Sir, within our
living memory, one brush, one packet of
tooth-paste used to cost as much as a
maund of rice. This was the position in
the country. This was because our people
were not able to manufacture goods. Ear-
lier, the prices of raw materials in the
Asian, African and Latin American coun-
tries used to be very cheap and the prices
of the finished products tremendously high.
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In fact, many a time, in many cases, it
continued to be the same. Only in 1950,
in Iran, Mr Mossadiq declared ‘The soil
is ours; the oil is ours’ and the first attempt
was made to nationalise the industries.
These forces combined to constitute the
biggest force. Now, they are dictating the
prices against the mightiest and the biggest
of forces. Everybody is crumbling before
them. All the big countries are bowing
down before the power of the developing
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countries. Such is the value of technology
and such is the value of unison of strength.
Sir, we, on our part, welcome such a
change. It would be a great day when
every person in this country would be as-
sured of employment and when every
person, when he goes back home, carries/
a packet that gives satisfaction to him and
to his family. To that end, our Constitu-
tion, all the limbs of our Constitution, the]
Executive, the Judiciary and the Legisla-\
ture, are bending their energies and we are
looking forward to this happy day. I
sincerely hope that this day would come
sooner than later.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh): Mr. Vice-Chairman,
Sir, T congratulate Shri Nathi Singh, for
bringing forward this Resolution. This is,
a very good Resolution. Firstly, Sir, thisl
Resolution seeks to delete the right to
property from the Constitution. Secondly,
it wants that the right to employment]
should be inserted in the Constitution.

As far as the right to property is con-
cerned, we are already complaining that
the bureaucracy is overriding the Legisla-
ture and the parliamentarians. If we take
such a step at this stage, if we delete the
right to property from the Constitution wz
will be greatly increasing the jurisdiction
of bureaucracy we would have to carry
on our own shoulders the task of looking
after the welfare and subsistence of the
60 crores of our people. It is not work-
able at present. It may be workable in
some future times. In principle, it is a
very good idea. But at present, it is not

workable.
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Secondly,. it is a very good step towards
socialism. Before taking a socialistic step,
we have to think how far we are socialists
ourselves. How far the 60 crores of our
people are socialistic? Socialism does not
mean that we should nationalise the pro-
perty. But we should think whether we
are dedicated to the society and how many
of us think in terms of the society rather
than the self. If we are not socialists our-
selves, it would be very difficult to make
the entire country socialistic. What I have
1o say-in this connection is that we can res-
trict it, in principle, but we cannot totally
delete it. It is desirable that we should do
something to restrict unlimited holding of
pioperties by people.

170

Now there is a general feeling among
the people in the rural areas that Governs
ment has taken lands from them but it is
not doing anything for limiting the extent
of properties in the cities. I think this is
a very reasonable thing because when we
could take lands from the rural people,
why not we do something about limiting

the properties in the cities? So far as
lands are concerned, perhaps the Gov-
ernment thinks that because grains are

produced on the land, land could be a sort
of factory for producing grains.

I feel that we have been unreasonable
in one thing. We had not gone to the
extent of giving a reasonable price to the
owners of the land from whom we took
land. The land-owners reasonably deserve
a fair price and they should have been
given that. Had we done it, the ill-feeling
among the villagers that Government had -
taken away their land would not have
been there. If we had paid a reasonable
price to them, there would have been no
problem. After all, when we take over
factories, we pay a reasonable price to
their owners. Similarly, my personal think-
ing is, we should have paid a reasonable
price to the land-owners also.

Now, these rural people say that the
properties in the cities should be limited.
That is a reasonable thing. The proper-
ties should be limited to a certain extent
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though the work involved might be diffi-
cult and complicated. But something in
this direction is essential at any cost. We
have taken land from people and now
there is no trouble about it. What is
done is done. But now, for the satisfac-
tion of the rural people, it is equally desir-
able that something to limit the size of
properties in the cities must be done imme-

diately, if not remove wholly the right to

hold property. But I personally feel it is
rather difficult to delete it totally as moved
in the resolution of my hon. friend.

Anyway, to put it in a nutshell, at this
stage we cannot afford to totally delete
the right to property from the Constitu-
tion, but we should do something certainly
about it and there should be some limita-
tion on the property other than agricultural
land, wherever it is. The right to keep
such property should be limited to a
reasonable extent.

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH): Would you like to continue
on the next day ?

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra) : That has been
announced.

(Interruptions)

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH): Only for Government Busi-
ness.

[RAJYA SABHA]
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AN HON. MEMBER : We can sit beyond
5 o’clock. .

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH): No.

SHRI KRISHNARAO NARAYAN
DHULAP : That is your discretion.

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH): That is the decision of the
House, as per the recommendation of
Business Advisory Committee.

SHRI SANAT KUMAR RAHA (West
Bengal): Why ?

5 p.M.

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH): Discussion on the Resolu-
tion will go on on the 28th. You may con-
tinue on the next day.

The House stands adjourned till
11 A,M. on Monday, the 17th May, 1976.

The House then adjourned at
one minute past five of the clock
till eleven of the clock on
Monday, the 17th May, 1976.
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